
CiiMTRAL AOP'ilNISTRATI Ji TRIBUfvAL
principal a£uuH

fl.A.NO. 527/95

Hon'bia >Shri A. U.Haridasan, Mica-ChairiT>an(J)
Hon'bla Shri R.K.Ahooja, Mambari, 0

day of
Nau Dalhi, this 11th £Octobar, 1995

Shri Gopal Singh
s/o Shri Taj Singh
working as a Damadar
in the Central Adninistratiwe Tribunal
Principal Bench
New Delhi

r/o Qr, No,D-545, Kidwai Nagar
NCU DLLHI.

(By Shri B.Krishan, Advocate)

Versus

Union of India, through the

1, The Director of tstates
Directorate of tstates
4th Floor, 'C Wing
Nirnan Bhawan

NCU DELHI.

2. The Secretary

Rajya Sabha Secretariat
Sansadiya Saudh
Sans ad flarg
NEW DELHI.

Applic^t

Respondtfits

(By Shri B.Lai, Advocate)

QrtUfcR (Oral)

Hon'bls Shri A.W.Haridasan, Vica-uhairmanp)

Tha applicant is working as Jamadar

in tha Principal Banch, Cantral Administrativa

Tribunal, Naw Dalhi sinca 18,12.1986. His
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fathar, Shri Taj Singh who was working as

attandant in Rajya Sabha Sacratariat was allottaU

tha ^uartar No.0-545, Kidwainagar from Ganaral Pool

of accommodation in tha yaar 1965 i^Annaxura •

Thd applicant av/ar sinca ha was appointad as

wantral Govarnroant saruant was staying witn

his fathar and ha did not draw Housa Rant MilowanCva.

Tha fathar of tha applicant ratirad on [r,

applicant has filad this application for a diraction

to tha raspondants to ragularisa tna quartat ko.w-D^rp,

Kidwainagar which was originally allottad to his

fathar in his nama, as ha is antitlad undar tha

rulas for 8uch ragularisation and as also ha

fullfillad all tha conditions mantionad in tha

ordrjr datad 1.5.1981 (Annaxura A-6) in that ragard.

2. Tha raspondant No.2 though sarv/ad notica

did not appaar* Shri 8.Lai, counsal for tha

raspondent No.1 appaarad. Tha first raspondant

has filad raply contanding that tha quartar in

quastion having baan placad at tha disposal of

tha Rajya Sabha istata from 12.5. 19 88, it is

no mora with tha first raspondant and tharafora,

tha sama can/iot ba ragularisad in tha nama of tha

applicant, as tha applicant is not antitlao to ba

allottad a quartar from tha Rajya Sabha Pool.

Tha raspondant/6 No.1 contand that tha applicant

has no right to claim ragularisation of tna quartar

in his nama sinca it doas not balongs to Ganaral

Pool of Accommodation.

3/-



- 3 -

3, AS th9 plaadings in this casj ara complata

and issua involv/ad baing simpla, laarnad counsal

on aithar sida suggastad that this casa can ba

disposad of finally at tha admission staga itsalf.

Tharafora, ua ara orociading to haat anc to aisposa

of this casa finally at tha admission staga itsalf.

Wa haua carafully gona through ina plijding.- in thi^

Casa and haard Shri d.Krishan, laarnad counaal for

tha raspondants. Laarnad counsal for tha rasponuant

brought to our notica a ruling of tha Hon'bia

Suprama court in Shri G.c.aggarual's casa in which

tha ordar of tha Tribunal for allowing soio of

Shri Aggarual to ratain tha accoramooation till cha

quartar is allottad to him from tha pool or tha

Postal Uapartmaht was sat-asida by tha Hon'ola

Suprama court on tha ground that tha s/o Snri

Aggarual who was antitlad to accom aodatiors from

tha Postal pool alona had no right to claim

ragularisation of tha quartar allottad to his

fathar from tha Ganaral Pool of accommodation.

Saaking support from tha aboua ruling, laarnad

counsal for tha raspondant, Shri d.Lal arguad thjt

in this Casa also tha applicant who is antitlad to

allotmant of quartar from tha Ganaral Pool alona,

is not antitlad to haua quartar which balongs to

tha Hajya Sabha Pool, ragularisa in his nama*

Going through tha facts of tha Casa, wa fino that

thara is littla in common batwaan tha casa of

Shri G.c.Aggarwal and tha casa on hand. In this

Casa, tha quartar allottad to applicant's fathar
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bijlongdd to tha Ggnaral Pool of a ccommooation,

whan it was allottad. If tha sama had not baan

subsaquantly transfarrad to saparata pool of

Rajya Sabha, tha applicant who had baan rasiding

with his fathar and forgoing tha Housa Rant

Allouanca woulo haua baan antitlad for ragularisation

of tha quartar, in his nama on tha ratiramant of

his fathar. It das only bacausa of tna transfar

of tha quartar from tha Ganaral Pool to tha

Rajya Sabha Pool that it is concludad tnat tha

applicant cannot claim ragularisation of tna quartar

on his naraa. uia ara of tha considarad viaw that

tha changa in circumstancas shoulo not jaoparaoisa

tha — — lagitimata claim of tha
I

applicant for ragularisa^-tha quartar ^n his naraa.

Mow, that tha quartar has gona out of tha Ganaral

Pool to tha Rajya Sabha Pool, tha situation can

ba sortao out by tha first rasponbant aithar

allotting anothar quartar to tha Rajya Sabha Pool,

in axchanga ragularising tha quartar in tha rama

of tha applicant or by giving tha applicant anothar

quartar of tha sama typa. In tha rasult, tha

application is disposad of with tha follo-iny dirjctio

a) Tha raspondants shall ragulaiisa tha

quartar in which tha aoplicant is

rasiding in his naraa allotting anothar

quartar of tha sama typa from tha

Ganaral Pool to tha Rajya Sabha Pool

in axChanga.
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b) If thd diraction at (a) abova is

not found faasibla, tha rasponoants

shall allow tha applicant to continua

in tha quartar in which ha is prasantly

r a si ding until anothar quaitar of tha
/vw f7 e-«-^

sama typa is allottad to him on payroant
A

of tha normal licanca faa.

c) Thara is no ordar as to costs.

(A. U. HhHI
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